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directed to accept his resignation letter dated 11.4.1988

and fu?the%r pr_ayed'_fo: rele gse of arrears of salary,
leagve sala.ry, providnt fund, IIZBG'and other monetary
benefits agimissisle to h.l.m.

24 | Shri Gyan Prakash, appe ared for the
applicant énd was heard. None appe-aréd for the

//\J/éé/er/
respondents, al though this case had been fHidma 7

- as fTar as 24.4.90 and was listed st Sl .No .7

le c/;

among the flrst 10 cases posted/for peremptory

final he aring. vfe,the:efo'ré,"thdught it £it |

to dispose it of after hearing Sh.Gyan Prakash

and peris@iing the materials on records, |

3. It appe ars\ that the applicant vho was

on deputat;on 'to Ali Ind»i; Ragdio at the relevant

time addm%sed ietter dated 11.4.1988 to thé

Chief Engineer, Civil Construction Wing, A.I.R.,

Ne v Dalhi -ﬁenderiAg his resignation due to

unavo idable"donk_sfic cirﬁumstances (Ann.a, 2) and

this letter was forwarded by the All India Radio
b IFr A

authorit ie s/ spplicant's parent depar‘tment for

nece ss ary éc?_tion on 12.4.88(Ann.1). In the f:o.rwarding

leﬁ;eﬁi}it was siated, that no vigilance case was pending

or contemplated against the applicant vhile he was

on deputation to All India Radio.
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4, From the reply filed by the e spondents it

appe ars that no action was taken by them upon the

applicants resignation letter because that letter

was addres.eed_éto the A-.I.'R. authorites,where the

a’pplic'an'l'; was posﬁdbn deputation/ and not to his

appo inting a_ui%hority. Furthermore tﬁe respondents»a\ﬁrl;
that the appliCaht was repatriated v'l'o his parent
depértment(rb;%artment of Teiecommunication)‘ We€ of ¢
14.16.1988 but he did not report back.toAthelm. In

any case a dec‘;isioAn on the applic arfts prayer for

resignation appears to be still pending.
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5, Shri Gyan Prakash has argued that the

.ﬂL

applicant not being fully versed in all the administrative

| Y sup™
rules gng regul st ions thought it is sufficient to Smit
his letter of resignation to All India Radio authorities
where he was working at the time of his resignation.
A Le x L
Al w now sought was acceptance of his resignation and

release of the more tary dues admissible to him &

6. This application is disposed of with a direction

to the respondents to consider the applt ants prayer
for resignation, and dispose of the sam by a spe ak ing
order which they will communicate to the applifant,
within three months from the date of receipt of a copy
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* specifying the date from which it will be

e
of this order. In the ewvent, that the applt ants

resignation is accepted, the respondents will

effective and will forthwith release the more tary

dues admissible to him as per extant Rules. The

4

applicant will also be\en-titled to simple -interest

@ 12% per aanum on the amount of G.P«Fs and le ave

A
encashment released by the respondents to him, b br

calcul ated from the date, the resignation became:

effective till the date of actual payment:No costse

el Geedle (s .s%%{éf )

(Smt.L akshmi Swanin atha/n)

Member(J) - Membe r(A)



